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11. Order dated 6.8.2001 
Heard Shri D.P.Dhaiasäiiiant, learned counsel 

for the applicant and Shri A.K.BOse, ltarned Senior 

Standing Counsel andperused the records. In this L.A. 

the petitioner has prayed for a direction to 

respondents to appoint hi-M to the post of Sweeper. 

Departmental respondents have filed their counter 

Opposing the orayer of the applicant, and we have 

perused the pleadings. 

It is not necessary to gO into too many 

facts of this Case. The case of the applicant is 

that he has worked as part-time Sweeper in B.J.B. 

Naoar Sub Post Office from 2.3.1994 to 2.6.1997. 

He applied for the )ost of E.D.StarnpVeo, 	d 

submitted his original documents3 to 	tq`hpe 

applicant was appointed on 2.6.1997 and worked 

in that post till 12.8.1999, ihen on reinstatement 

of the original incumbent his services were 

terminated. The applicant haA stated that as the 

original duments were filed by him for the post 

of Stamp Vendor, he was unable to apply for the 

post of Sweeper. In view of this, we had directed 
the respondents in order dated 17.1.2000 to allow 

the applicant to pear at the interview for the 

post of Sweeper. Respondents in their counter 

have stated that pursuant to the order of the 

Uon'ble Tribunal the applicant was called and 

appeared at the interview, but he was not selected 

AS the applicant apeared at the interview and was 

not selected, his prayer for direction to respondents 

to appoint him as Sweeper is held to be without any  

merit and the sabe is rejected, but without any 

order as to costs. 
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